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LOK SABHA DEBATES

LOK SABHA

Thursday, August 9, 1990/Sravana 18,
1912 (Saka)

The Lok Sabha met at Eleven of the Clock

[MR. SPEAKER in the Chair}

HOMAGE TO MARTYRS OF FREEDOM

MOVEMENT AND VICTIMS OF ATOMIC

BOMBS DROPPED IN HIROSHEMA AND
NAGASAKI

[English)

MR. SPEAKER: Hon. Members, today
is the forty-eighth anniversary of the historic
day when the Quit India Movement was
launched under the leadership of Mahatma
Gandhi.

We pay our homage to the memory of
those patriots who laid down their lives for
the liberation of our motherland from foreign
rule. Let us rededicate ourselves to the high
weals for which they made the supreme
sacrifice.

Today, we are also remindc- of the
large scale devastation caused by the at..mic
bombs that were dropped on the Japanese
cities of Hiroshima and Nagasaki on 6th and
Sth August, 1945, respectively. The untold
sufferings caused to humanity are eventoday
affecting the lives of succeeding genera-
tions. This brings home to us the bitter truth
that there will be no victors or vanquished in
the event of anther nuclear war. We, there-

fore, welcome the steps taken by the two
super powers in the direction of nuclear
disarmament and dismantling of the nuclear
stockpiles and other weapons of mass de-
struction in their possession.

The House may now stand in silence for

a short while in memory of the martyrs of
freedom movement and the victims of the
atomic holocaust.

The Members stood in silence for two
minutes

ORAL ANSWERS TO QUESTIONS
[English]
Purchase of Jute and Hope Bags

*41. DR. ASIM BALA : Will the Minister
of AGRICULTURE be pleased to state:

(a) the outcome of enquiry conducted
into the allegeo irregularities in the purchase
of jute and HDPE bags through the Central
Purchase Committee;

(b) whether Government have intro-
duced any reforms in the existing system of
such purchases; and

(c) if so, the details thereof?

[Translation}

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-
TURE (SHRI UPENDRA NATH VERMA):
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(a) to (c). A statement is laid on the Table of
the House.

STATEMENT

Following allegations in respect of pur-
chasesof jute and HDPE bags made through

the Central Purhcase Committee (CPC), CBI’

made preliminary enquiries and has regis-
tered acaseforfurtherinvestigations against
Managing Director, Krishak Bharati Coop-
erative Ltd (KRIBHCO), Managing Director,
National Fertilizers Ltd (NFL), Chairman &
Managing Director, Rashtriya Chemicais &
Fertilizers Ltd (RCF), former Managing Di-
rector Indian Farmers Fertilizers Coopera-
tive Ltd and Shri Mahadev Kharkia of M/s
Ashok Laminators, Howrah.

2. The Central Purchase Committee
which was set up to recommend
the purchase of jute and HDPE
bags for public/cooperative fertil-
izercompanies was abolishedw.e. .
16.1.90. Thus, Companies are now
free to make their own purchases
of jute and HDPE bags according
to their laid down procedures on
competitive rates.

[English)

DR. ASIM BALA: Sir, it is alleged that
the top technocrats of some companies are
involved in corruption in some public sector
enterprises. Nowadays, corruption is be-
coming socommonthat the people, eventhe
high Government officials, are taking it very
casually. Some days back, the Secretary of
the Health Departmant and the Drug Con-
troller alsc alleged some persons while
consuming injurious and contaminated sa-
line. We have written a number of lstters to
the Chairman of IPDL but we are not getting
any proper answer. They are trying to avoid
the answers. [wantto know from the Minister
as to what are the stringent measures to be
taken by the Government and the time to be
taken to take action. This is my first question.

[ Transiation}

SHRI UPENDRA NATH VERMA: Sir,
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this case has been handed overto the C.B.1.
Officers concerned have been placed under
suspension on the basis of the preliminary
enquiry report received fromthe C.B.l. Sofar
as | know it, is perhaps the first case of this
kind in which Chief Executives of Public
Sector undertakings have been suspended.
Moreover, it was not a solitary case, but as
many as 3-4 officers have been placed under
suspension among whom one officer was
already under suspension. An F.Il.R. was
lodged on 15th May in this connection and
these people were placed under suspension
on 11th May. Houses of officers who were
involved in this case were searched on 25th
May. Since enquiry is underway, it will not be
proper o divulge anything more than what |
have said.

[English)

DR. ASIM BALA: | would like to know
whether the Ministry of Agriculture is aware
of the fact that the use of polythene bags for
packing is injurious to life. if so, is the hon.
Minister thinking to use jute fibre bags in-
stead?

[ Translation)

SHRIUPENDRANATH VERMA: Infact,
hon. Members; question is not directly con-
nected with his main question. He should
give a separate notice for this.

SHRIYUVRAJ: Mr. Speaker, Sir, iwould
like to know the amount of money involved in
the alleged bungling in connection with the
purchase of jute and HDPE bags in which
some personnel were charge-sheeted? What
was the rate schedule of jute and HDPE
bags, what rate was fixed and what hasbeen
the overall difference? If this aliegation is
against various institutions functioning un-
der different public Sector undertakings then
 would like to know as to how much money
is involved in this bungling?

SHRI UPENDRA NATH VERMA: The
enquiry is underway and no charge-sheet
has been made out against anybody. As
such, as far as bungling in the purchase of
bags is concerned, the total amount invoived
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has been worked outtobe above Rs. 1 crore.
it is because the companies which supplied
the bags earned a profit of about Rs. 1 crore.
Eventhen, nothing couid be said about exact
figures atthe moment, because allithis papers
are with the C.B.1.

SHRI RAJVEER SINGH: Through you,
1 would like to ask a few things. | had put a
question in this regard last time also and had
made & demand that a CBI enquiry should
be conducted against those officials. | am
happy to note that enquiry has since been
started. Now | would like to know as to how
much money is involved in the corruption
charges against the Central Purchasing
Committee constituted for this purpose? |
would like to know whether as a resutlt of the
search conducted in the houses of officers
against whom F.1.R. has been lodged, any-
thing has been recovered or not? Apart from
this, it may also please be stated whether
persons who are involved: in this scandal
have been interrogated during the CBI en-
quiry and also whether any enquiry is being
conducted against them or not?

SHRI UPENDRA NATH VERMA: En-
quiry has not yet been completed, it is still
going on. But one thing is certain that offi-
cials against whom charges were made in
the preliminary report have been placed
under suspension andF.l.R. hasbeen lodged
against them. (Interruptions)

MR. SPEAKER: Please let the hon.
Minister complete his reply.

SHRI UPENDRA NATH VERMA: In
addition, some papers connected with the
case have also been recovered from their
houses during the course of the search (/nter-
ruptions)

SHRI RAJVEER SINGH: Mr. Speaker,
Sir, my question has not been replied to. Itis
all right that officers against whom charges
were made have been apprehended and
action has been taken against them. But |
would like to know from the hon. Minister as
to what action has been taken against the
People at where instance the Central Pur-
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chasing Committee was constituted and also
as to when the CBI would bring them to into
their not? Isthere any such possibility or not?

SHRI UPENDRA NATH VERMA:
cannot say anything at the moment in this
regard as the case is still being investigated.
But | can say this much that the Central
Purchasing Committee is at the root of all
these irregularities. Now, everything willcome
to light after the CBl enquiry is over. The said
enquity is still underway.

[English]

DR. THAMBI DURAI: Mr. Speaker, Sir,
most of our colleagues from West Bengal
have raisedthe issue regardingthe jute bags
not only in this Session but in the last Lok
Sabha also. For so many years they are
facing this problem. Hence | would like to
know from the Minister as to why most of the
industries are using synthetic bags instead
of jute bags. If at all there 1s any deficiency in
the jute bags, whether the Ministry has
undertaken any research work in order to
manufacture modified Jute bags which will
be suitable to the Indian consumers?

[Translation)

SHRIUPENDRANATH VERMA: So far
as the question of polythene bags in con-
cerned, no enquiry has so far been con-
ducted in this regard. | cannot say anything
in this regard as long as the C.B.1. enquiry is
not completed and report submitted to us.
(Interruptions)

MR. SPEAKER: He wants to know as to
why synthetic bags are being purchased
instead of jute bags?

SHR! UPENDRA NATH VERMA: Both
jute and syntheticbags are being purchased.

[English}

SHRI A.K. PANJA: There are a large
number of jute growing areas, particularly in
West Bengal, parts of Orissa and Assam.
The Govemnment has an established policy
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of maintaining a particular ratio of Jute bags
to be used not only by various industries but
also by the Indian Air Force and Army. |
would like to know whether the Minister is
aware of the fact that the Indian Air Force in
spite of having 7 lakh Jute bags in store ha$
recently purchased 14 lakh polythene bags
and has again ordered for 5 lakh more poly-
thene bags. Whether the Minister is aware of
it; if so, whether after making proper inquiry
he is going to stop this practice?

[ Translation)

SHRI UPENDRA NATH VERMA: Re-
cently different companies have placed their
respective orders. So far as the question of
C.P.C.isconcerned, it had placed orders for
the purchase of 154 lakh jute bags and over
153 lakh poithene bags per month and it
used to make purchases accordingly.

{English)

SHRI LOK NATH CHOUDHARY: Sir, |
would like to know what are the prima facie
concrete charges that have been found by
the CBl on which FIR has been lodged.

Secondly, it is a fact that since many
industries are not using Jute bags, the farm-
ers are being affected. Under these circum-
stances the farmers of Orissa and West
Bengal who produce jute are ruined. Gov-
ernment should make a policy to see that
most of the industries use Jute bags so that
Jute cultivation continues on and the farm-
ers are benefitted.

[ Translation}

SHRIUPENDRANATH VERMA: Infact,
when the C.P.C. was abolished all the indi-
vidual units were asked to purchase bags
themselves. it has been left to them and they
are making purchases accordingly.

MR. SPEAKER: The question is what
are the charges. '

AN HON. MEMBERS: It is a case of
bungling involving huge sums of money.
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(Interruptions)

SHRIUPENDRA NATH VERMA: ltis a
fact that bungling has been done. It is also
true that immediately after receiving prelimi-
nary enquiry report the C.B.|, the concerned
officers were suspended and their houses
were searched. F.I.R. has also been lodged
against them and further investigation is
goingon. As | said itis the first case of its kind
in a Public Sector undertaking as far as |
know, that an officers of the rank of manag-
ing Director have been placed under sus-
pension.

[English]

SHR! LOKANATH CHOUDHARY: My
question was this. The CBIl have not estab-
lished as to what are the concrete charges.

MR. SPEAKER: Mr. Choudhary, | have
reminded the hon. Minister about his ques-
tion. Please take your seat.

(Interruptions)
[Translation)

MR. SPEAKER: What was the com-
plaint?

SHRI UPENDRA NATH VERMA: Mr.
Speaker, Sir, in the preliminary report of the
C.B.l, it has been mentioned clearly that the
officers purchased the jute bags ontoo much
higher rates and the bag suppliers earned
profit of about rupees one crore.

SHRI GUMAN MAL LODHA: Mr.
Speaker, Sir, | would like to know from the
Hon'ble Minister as to who was the Minister
In-charge of Central Purchase Committee at
the time f this misappropriation. Besides,
that | would like to urge upon the Minister to
read out the first information report in the
House also and to place it onthe Table ofthe
House.

SHRI UPENDRA NATH VERMA: As |

have stated that nothing can be said at the
moment in this regard... (Interruptions) ...
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SHRIDAU DAYAL JOSHI: Mr. Speaker,
Sir, he is trying to protect the then Minister
and is not telling anything about him (/nter-
ruptions)

MR. SPEAKER: Mr. Joshi, please take
your seat.

SHRI UPENDRA NATH VERMA: Mr.
Speaker, Sir, anorderwasissuedon 27.12.88
for the setting up of Central Purchase Com-
mittee and it was constituted in January
1989 but the same was abolished in Janu-
ary, 1990...... (Interruptions) ...

SHRI HARIN PATHAK: Who was the
Ministries charge at that time? Was he from
the Congress Party on from the Janata Dal?
{Interruptions)

SHRI GUMAN MAL LODHA: Mr.
Speaker, Sir, let him tell the name of the
Minister also.

SHRIUPENDRANATH VERMA: lhave
already stated that an order was issued on
27.12.88 for the setting up of a Central
Purchase Committee which was constituted
in January, 1989. At that time, Shri Bhajan
Lal was 1he ~Cabinet Minister
incharge...(/nterruptions)

MR. SPEAKER: | have observed that
they have taken the name of Shri Bhajan Lal
in the Housae. (Interruptions)

SHRIBHAJAN LAL: Mr. Speaker, | was
not the Minister of State. | would like to know
from him whether the file of the Central
Purchase Committee is sent to the Minister
of Agriculture? (Interruptions)

SHRI SURYA NARAYAN YADAV: Mr.
Speaker, Sir, just now the Hon'ble Minister
has admitted that there has been a bungling
of Rupees 1 crore siri this case. As the case
relates to the farmers and labourers | would,
therefore, like to know from the Government
the number of days in which the enquiry is
likely to completed by the C.B.|. and whether
any time limit has been fixed for the same by
the Government?
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SHRI HAR GOVIND SINGH: So long
Shri Bhajan Lal is here, nothing can be done.

MR. SPEAKER: Now, where is Shri
Bhajan Lal?

SHRI UPENDRA NATH VERMA: Mr.
Speaker, Sir, no definite date can be fixed for
completing the enquiry... (lnterruptions)
...those who appear to be innocent but
commit offence with the stroke of their pen,
they are more crafty and dangerous thanthe
gun wielding criminals. They will make their
all out efforts tq,defend themselves. There-
fore, it will take a long time to complete the
work of enquiry against them. The officers of
C.B.l. are going to deve deep in the case and
it will take time. Therefore, it is difficult to say
as to how much time it will take to complete
it... (Interruptions) ...

MR. SPEAKER: Shri Rajveer Singh,
please sit down.

[English)

SHRI BAL GOPAL MISHRA: Just now,
the hon. Minister admitted that misappro-
priation to the tune of Rs. 1 crore has taken
place. So, will the Income Tax Department
search and enquire intc the wealth of the
suppliers and the members of the CPC and
the Executive? We are concerned about
this.

[ Translation]

SHRI UPENDRA NATH VERMA: Mr.
Speaker, Sir, | have already stated in this
regard that enquiry is being conducted by
the C.B.l., search has been carried out in
their houses and some incriminating docu-
ments have also been recovered from their
houses in this regard. Unless and until the
enquiry is completed nothing else can be
said in this regard.

Waliting List for Telephone Connections
in Madhya Pradesh Districts

*42. SHRI LARANG SAI: Will the Min-

ister of COMMUNICATIONS be pleased to

state:
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(a) whether a large number of appli--

cants have deposited money for getting tele-
phone connections in Ambikapur, Raigarh
and Bilaspur districts of Madhya Pradesh
but the telephone connections are yet to be
sanctioned to them;

(b) if so, the number of such cases,
district-wise;

(c) thetime by which telephone connec-
tions are likely to be sanctioned to them;

(d) whether there is agy provision for
the payment of interest onthe money depos-
ited by the applicants; and

(e) if not, the justification for seeking
advance payments from the applicants?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
JANESHWAR-MISHRA): (a) and (b). The
waiting list as on 30.6.90 is 216 in Raigarh
District, 304 in Ambikarpur (Sarguja) District
and 938 in Bilaspur District.

{c) It has been planned to sanction
Telephone connections to the writing appli-
cants during 1990-91 in Raigarh District and
in the year 1992-93 in Ambikapur
(Sarguja)and Bilaspur Districts.

(d) Yes, Sir.

(d) Does not arise.

SHRI LARANG SAIl: Mr. Speaker, Sir,*

the waiting list of applicants for telephone
connections in Raigarh district will be cov-
ered during 1990-91 but the waiting appli-
cants of Ambikapur and Bilaspur districts will
be provided telephone connections during
1992-93. Iwould like to knowfrom the Hon'ble
Minister the reasons as to why the the appli-
cants of Bilaspur and Ambikapur will be
sanctioned telephones connections after a
period of one year? What difficulties are
there with the Government in sanctioning
telephonesto them? That is what lwouild like
to know about it.
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SHRI JANESHWAR MISHRA: Mr.
Speaker, Sir, it depends on the availability of
machines which are used in the Telephone
Exchanges. As and when we get the ma-
chines, the same are allotted to the districts.
As and when it is the turn of a particular
district, the waiting list of that disctrict is
cleared. So now it is the turn of Raigarh
district and other districts will be covered
after one year.

SHRI LARANG SAIl: Mr. Speaker Sir, it
has been stated by the hon. Minister that the
waiting list is 304 in Ambikapur, 938 in Bi-
laspur and 216 in Raigarh district. The appli-
cants are paid interest on the money depos-
ited by them. Now | would like to know from
the hon. Minister the number of waiting
applicants in Rajgarh who have been given
interest on the money deposited by them
and also the number of such applicants in
Ambikapur and Bilaspur districts who have
been given interest on their money?

SHRI JANESHWAR MISHRA: | do not
have the correct figures regarding the pre-
cise amount of interest with me. But interest
is paid to the applicants at the rate of interest
on the fixed deposits in the State Bank of
India from the date on which the amount is
deposited, upto the date of section of tele-
phone connection to the applicants.

SHRI HARISH RAWAT: The matter of
waiting list of telephone connections is a
very serious matter and this problem is
confined not only to Raigarh, Ambikapur and
Bilaspur districts but all the smalll cities in the
entire country, where telephone Exchanges
have been established. The numberof people
on the waiting list is much more than those
who got telephone connections. | would like
to know from the hon'ble Minister whether he
would able to say something in regard to
providing telephone connections to all the
persons on the waiting list during the Sixth
Five year plan under the new telephone
policy laid down by the Government?

SHRI JANESHWAR MISHRA: Mr.
Speaker, Sir, the waiting list for telephone
connections is 18 lakhs, by the time Eighth
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Five year plan comes to an end. By thattime,
all the telephone Exchanges will be con-
verted into the electronic ones.

SHRI RATILAL KALIDAS VARMA: Mr.
Speaker, Sir, the hon'ble Minister has stated
that with the changed system of telephone
exchanges in Ahmedabad and Bhavanagar
districts much better facilities have been
provided there. But when we go to see the
D.E.T. and ask him, heinstantly quips that as
yet-they have not been provided with elec-
tronic Exchange. | would like to know from
the Hon'ble Minister the time by which the
electronic Exchanges will be provided in the
entire Gujarat State.™

MR. SPEAKER: This question has
become very comprehensive.

SHRI JANESHWAR MISHRA: Mr.
Speaker, Sir, the Government have also
fixed a target of converting all the manual,
ageold and obsolete stronger and crose-Bar
Exchange into electronic Exchanges during
the Eighth Five Year Plan.

[English)

SHRI MANIK SANYAL.: It is a very per-
tinent question. It concerns not only Raigarh,
Bilaspur and Ambikapur but in my gpinion
the whole of India.| think the hon. Minister is
aware of the position of my District, Jalpaig-
uri. It s aworst affected district from the point
of view of new telephone connections. A
number of applications are pending before
the Telephone Department. They are not
giving new connections.

MR. SPEAKER: This question is con-
fined to certain places.

SHRI MANIK SANYAL: The manually
operated board is not functioning well is my
district. Though the Minister is very much
considerate to introduce an electronic ex-
change in my district, it should be introduced
by 1991-92. But | do not know when will it be
introduced. Will he consider to change the
present manually operated board so thatthe
people in my district would be able to get new
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telephone connections whose applications
for new telephone connections are pending
before this Department?

[ Transtation)

SHRI JANESHWAR MISHRA: Mr.
Speaker, Sir, | have already stated in the
beginning itself that alithe manual exchanges
will be converted into electronic exchanges
during the Eighth Five Year Plan but in
Jalpaiguri it would be done during the year
1992-93 and by that time the waiting list will
be cleared.

MR. SPEAKER: It was a specific ques-
tion and the Minister is not giving any new
information. So | am going totake upthe next
question.

[English}

Restoration to DTC Bus Service in
Trans Yamuna Area

43. SHRI RAMASHRAY PRASAD
SINGH: Will the Minister of SURFACE
TRANSPORT be pleased to state:

(a) whether the Delhi Transport Corpo-
ration has restored all services routes in
Trans-Yamuna area especially in Anand
Vihar as the construction work of roads/
sewaer lines has since been completed;

(b) if not, the reasons therefor;

(c) whether there is any proposal for
additional DTC terminal in Trans-Yamuna
area and whether land has been offered in
Anand Vihar for this purpose; and

(d) if so, when the work is likely to

commence?
THE MINISTEROF SURFACE TRANS-

PORT (SHRI K.P. UNNKRISHNAN): (a) to
(d). A statement is laid on the Table of the

House.
STATEMENT

(a) and (b). DTC has restored all routes
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except route No. 281 after the construction
work of roads and sewerage lines was over.

Route No. 281 operating between
Dilshad Garden and Central Secretariat Viz
Anand Vihar was diverted to operate on a
parallel road outside Anand Vihar. On this
stretch of road the bus route has ben serving
Ram Vihar Sutaj MaT Vihar, Saini Enclave,
Bahuwali Enclave and other colonies where
the population increased manifold during the
period when work was on for laying of sew-
erage in Anand Vihar from October, 1984 to
July 1989. Route No. 281, therefore, could
not be withdrawn as its with drawal would
have put many commuters in the area to
inconvenience. However, in its place, a full
day service on Route No. 281 shuttle was
introduced in October 1989 to operate be-
tween Anand Vihar and the Statesman
(Connaught Circus).

(c) and (d). Yes, Sir. DTC has re-
quested the DDA to earmark land for he
terminals at the following locations:—

1. Kondli

2. Anand Vihar

3. Dilshad Garden

4. Khichripur/Dallaupura

5. Vivek Vihar

6. North of Wazirabad Road

DDA has so far not allotted any land for
terminalsin responseto DTC's request. Work
for the development of the terminals would
be take up after the grant of possession of
land by DDA and subject to availability of the
required funds.

[Translation)

SHRI RAMASHRAY PRASAD SINGH:
Mr. Speaker, Sir, the statement laid on the
Table of the House by the hon. Ministerdoes
notgive satisfactory reply to my question. My
question was that work for laying sewerage
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was going on in Anand Vihar, and prior to
start of this construction work, but route no.
281, 313, 333, 342, 343 and 345 were oper-
ating on this route. An assurance was given
that when' this work,is completed, all these
bus services would be restored but these
services have not been restored so far.
Commuters are facing many problems as a
result thereof. it has been stated in the reply
thatbus rout no. 313, 342, 343 and 345 have
been restored. | would like to state that the
buses which were operating before laying of
sewerage should have been restored. lwant
to know as to why the services of these
buses have not been restored so far? The
hon. Minister has not given satisfactory reply.

[English)

SHRI K.P. UNNIKRISHNAN: As far as
the information relating’to this question is
concerned, we had restored all routes, ex-
cept Route No. 281 after the construction
work of roads and sewerage lines was over.
Construction bagan some time in 1984 and
went on till 1989. Route No. 281 which was
operating between Dilshad Garden and
Central Secretariat via Anand Vihar was
divertedto operate on a parallel road outside
Anand Vihar. On this stretch of road the bus
route has been serving Ram Vihar, SurajMal
Vihar and so on and some other colonies
where the population increased considera-
bly during this five year period. Therefore,
Route No. 281 could not be withdrawn, after
the diversion, as that wouid have put many
commuters in the area to inconvenience.
However, a full day shuttle service started
operating from October 1989 between Anand
Vihar and Connaught Circus (Statesman).

Now, as far as the other routes that he
has referred to are concerned, these was a
route, No. 333 whichis actually referredto as
rain service. The question referred to here is
slightly different. If he had phrased it differ-
ently, | would have answered it. Because of
low patronage 333 was discontinued. Now it
operates between Jahangirpuri and Dilshad
Garden. Therefore, | think that the answer
that we have given is correct as far as it
relates to the question.
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[Translation)

SHRI RAMSHRAY PRASAD SINGH: |
have received contradictory information. The
services of buses operating between Anand
Vihar and Old Delhior 1.S.B.T. have notbeen
restored. Commuters are facing many diffi-
culties. The information given by the hon.
Minister pertains to other buses. | am send-
ing you a copy of the assurance given by the
Delhi Transport Corporation to us. They
assured that when construction work of
sewerage is completed, these buses would
be restored. In spite of their assurances,
these bus services have not been resorted
so far.

Secondly, | would like to say that there
is a big chunk of land near the drain of ‘B
block in Anand Vihar and this land is near to
the railway station also. It is the policy of the
D.T.C. to construct bus terminals near the
railway stations. If there s such a policy, will
the Government construct a bus tetminal
over there Does the Government propose
to construct the bus terminal on the land
which 1s near the drain of ‘B’ block in Anand
Vihar?

[English)

SHRI K.P. UNNIKRISHNAN: | would
take up the first question. It was on 26th
October, 1984 that this construction work
began. And at that point of time there was a
bus route operating from Anand Vihar. That
was only 345 from Anand Vihar to Udyog
Bhavan and we had put three huses on the
route. But the question was about those
originating from Anand Vihar. There were
other buses passing through Anand Vihar
like Route No. 281 which started from Dilshad
Garden, No. 313 which started from Vivek
Vihar; Nos. 342 and 343 also started from
Vivek Vihar. But that does not originate from
Anand Vihar. Therefore, as and when the
roads were made usable, we have restored
it. The services of route nos. 313;342 and
343 were restored from 13th July 1989 and
as | explained glready, route 281, which was
diverted elsewhere instead of through the
newly spread up colonies-we did not wantto
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cause any inconveniehce to them-—it contin-
ued in that way.

As far as the second part of the question
of the hon. Member is concerned, the DTC
has requested the DDA to sarmark land for
terminals in about six places, namely

Kondli

Anand Vihar

Dilshad Garden
Khickripur

Vivek Vihar

North of Wazirabad Road

So tar, the DDA has not responded to
our request and allotted land of these termi-
nals. | do concede the point that there is an
acute shortage of buses and we are trying
our best within our capacity to improve the
services.

[ Translation)

SHRI JANARDAN TIWARL: Mr.
Speaker, Sir, | would like to ask the Govern-
ment whether there is any proposal to pro-
vide more buses for lakhs of labourers who
hail from Bihar and Uttar Pradesh and live in
trans Yamuna colonies as they have to cover
long distance and are facing many hard-
ships. Secondly, | would like to know what
immediate steps would be taken to construct
D.T.C. terminal there so that commuters do

not face hardships.
[English)

SHRI K.P. UNNIKRISHNAN: As | ex-
plained, | do concede that the population in
Trans-Yamuna colonies has gone up con-
siderably during the last few years, one
decade or so; and more so during the last
three or four years. 1 do concede thatthere is
really a problem of a great dimension as far
as the transport is concerned. And written
the constraint of resources that were avail-
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able fo DTC, we have been trying to improve
the services. If | may be aliowed to say, out
of the total 7,500 buses that we require, now
only 4,406 buses are operating besides about
550 private buses are operating. | am pre-
pared to concede that there is an acute
shortage and within the consntaint of re-
sources and availability of buses we have
been trying to manage the services.

[ Translation)

SHRI MADAN LAL KHURANA: Mr.
Speaker, Sir,thelast D.T.C. strike took place
on 16th March, 1988. During the strike pe-
riod which lasted for a month or so, private
buses under D.T.C. operation were asked to
run on “keep the entire earnings” basis.
Duringthe strike period, there was no control
of D.T.C. over them. Two years have since
passed but there is no control of D.T.C over
them eventoday. D.T C. has withdrawntheir
conductors and tickets. | would like to know
for how long this adhacism will continue and
at which meeting this policy was adopted?

Sir, there is another question related to
this. What was the total of number of D.T.C.
buses including private buses operating
during the strike period? What is the number
of buses operating today and how many
buses were required during the Seventh
Plan?

[English)

SHRI! K.P. UNNIKRISHNAN: Sir, as of
new, we require about 7,500 buses. As
against, we have 4,406 buses directly under
the DTC operation and 550 buses under
private operation.

[ Translation)

SHRI MADAN LAL KHURANA: What
was the number of these buses two years
ago, i.e. in March, 19887
[English)

SHRI K.P UNNIKRISHNAN: In 1989-
90 we wanted to add 506 buses. Due to
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some procedural delays, this has been de-
layed. In 1990-91 on replacement account
alone we will require 528 buses. And this
also due to certain constraints in resources
that were made available for DTC, has been
postponed. We are again trying and request-
ing the Ministry concerned. Inter-ministerial
discussions are going on to include it. The
hon. Member himself knows that we have
been trying to improve this. And there has
also been many managerial inadequacies
with DTC. And whenever specific questions
were referred to us, action has been taken.
Wae shall improve the services as well as we
shall try to put more services in the near
future.

[ Translation)

SHRI MADAN LAL KHURANA: Mr.
Speaker, Sir, my question has not been
replied to. What | asked was that private
buses were operating under D.T.C. before
March, 1988...... (Interruptions) ...these
buses should operate under D.T.C. now
also.

[English)

SRI K. P. UNNIKRISHNAN: | would
require separate notice for that.

[Translation)

SHRIMATIJAYAWANTINAVINCHAN-
DRA MEHTA: Mr. Speaker, Sir, it is not easy
for female commuters to travel in buses
operated by the Delhi Transport Corporation
because quite often, we see that anumber of
commuters have to travel on the foot-board.
Will the D.T.C. introduce special bus serv-
ices for women? Will arrangements be made
for separate seating and boarding the bus for
women in the existing buses? Will the model
of B.S.T. bus services of Bombay be fol-
lowed in making bus travel in Delhi conven-
ient and safer for women?

[English)

SHR! K.P. UNNIKRISHNAN: | share
the concern of the hon. Member. There have
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been a number ot complaints at frequent
intervals about the harassment of women
passengers. We have instructed the DTC to
see that these are removed. But as | ex-
plained, the social environment in Bombay is
quite different from that of Delhi. And | do not
think that introducing ‘all women services' is
the only solution to this problem in Delhi. |
think there is something basically wrong with
the designs of the Delhi buses itself. We are
looking at this. We are trying to see how best
we can ensure that special consideration
can be shown to passengers like women,
old, infirm and so on. At the moment, there
are a number of passengers in Delhi unfor-
tunately who manage to get away without
paying the tare. All those problems have
come up and we are looking into them.

SHRIMATIGEETA MUKHERJEE: |am
one of the Members who travel by public
buses in Delhi pretty often. | would ke to
know from the hon. Minister whether he was
aware that there as an half-an-hour discus-
sion on my question that there should be
boards clearly displaying the numberof DTC
buses; it was agreed upon and some boards
were put up. But now it is very difficult to read
the boards i.e. the destination of the buses.
Either they are written in chalk or in abso-
lutely darkness. So people have no way of
getting into the proper buses. Will the Minis-
ter look into it?

SHR! K.P. UNNIKRISHNAN: | certainly
shall look into it and rectify it.

[ Translation)

PROF.VUAY KUMAR MALHOTRA.: Sir,
the reply given by the hon. Minister is shock-
ing and casual. He said that 500 buses were
to be added in 1989-90 but his was not done.
507 buses had to be added in 1990-91 but
there are no funds for it. The number of
buses in Delhi has decreased but the hon.
Minister expresses his inability to do any-
thing In this matter. Why then is he occupy-
ing a Ministerial berth? The Minister is re-
sponsible for th functioning of D.T.C. and he
is expressing helplessness. Why is the
number of buses in Delhi not increased. If,
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the numberof cars canincrease, why notthe
number of buses? Are there any plans in this
direction?... (Interruptions)

[English)

SHRI K.P. UNNIKRISHNAN: As | have
explained earlier, within the existing con-
straints of resources, there might have been
slow progress in the recent procurement
buses in New Delhi and it is our endeavour
to improve and our Ministry has taken steps
and inter-Ministerial discussions are going
on...

SOME HON. MEMBERS: How long?

SHRI K.P. UNNIKRISHNAN: As early
as possible.

Initiatives Taken in Punjab to Eliminate
Terrorism

+
SHRI UTTAM RATHOD:
SHRI BHOGENDRA JHA:

*44.

Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether any new steps have been
initiated in Punjab in recent weeks to elimi-
nate terroism and bring about normalcy in
the State:

(b) if so, the details thereof and the
results achieved so far; and

(c) when Government propose to hold
aelections in Punjab?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
SUBODH KANT SAHAY): (a) to (¢). A
statement is laid on the Table of the House.

STATEMENT

The situation in Punjab is constantly
under review and new steps/initiatives as
considered necessary are taken fromtime to
time. Accordingly in May 1990, a number of
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steps on law and order, border management
and restructuring of the civil administration
and development programmes in the bordor
districts were initiated. More recently, a multi-
pronged action plan has been formulated to
meetthe challange ofterrorism. Thisincludes
inter alia participation by representatives of
all active, national and regional political
parties in developmental conferences at the
District, Sub-Divisional and Block levels along
with district level officers. Conferences of
Sarpanches, and members of interestgroups
like teachers/layers, ex-servicemen are also
proposed in which Government functionar-
ies of different departments would be pres-
ent to hear and solve the problems at the
functional level. Holding of sports and cul-
tural activities, games and functions right
from the village to the district lavel would be
also encouraged. Special measures are also
being taken to ensure employment of youth
from the disturbed areas.

The present term of President’s Rule in
the State would expire on November 10,
1990, and in the normal course elections
would need to be held before that date. It is
hoped that the various political parties and
all sections of the people will come forward
to help create an atmosphere congenial to
the holding of free and fair elections in the
State.

[English)

SHRIUTTAMRATHOD: Itis mentioned
inthe reply in the third line that in May, 1990,
they have taken some steps and further it is
mentioned that a multi-pronged action plan
has been formulated. But, Hind that it is only
a proposal. | want to know when you are
going to start it. | would also like to know if
issues like land reforms, inter-state water
disputes and transfer of Chandigarh and
Punjab speaking areas to Punjab ars also
going to considered.

[ Translation)

SHRI SUBODH KANT SAHAY: Sir, |
have mentioned that a multi-pronged action-
plan has been formulated. Till now the
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Government has been depending on the
police action plan. | don't think we can re-
solve the Punjab problem through police
action. So we have ourselves formulated an
action plan. For this purpose we have pro-
posed to hold aconference of Sarpanches of
four districts and a calendar has been drawn
for every district. This calendar indicates the
dates and blocks about which conferences
will be held to enable local people to express
their views before presiding officials. The
various Secretaries of the State Govern-
ment have been given the responsibility of
onedistrict each. Senior district officials have
been given the responsibility of one district
each. Senior district officials have been given
the responsibility of sub-divisions and blocks.
A Commissioner has been appointed forthe
3-4 disturbed distiicts like Amritsar and
Ferozepur. The Development Secretaries
have ben given the powers to take decision
pertaining to various departments. We be-
fieve that the Punjab problem will be solved
through mass movement. People who are
caught between police action and terrorism
must be motivated to take a stand against
terrorism. For the last 2-3 years the district
administration has become ineffective. In
this process an official gets one months'
work after at least four months. The officer of
the group got an opportunity to participate.
The workers of the Congress party have said
that no precautionary measure has been
directed to depute Development Officers to
provide information to any political party
which wants to participate in the conference.
The work has started and monitoring is being
done every fifteen days. It is the Govern-
ment's policy to set up democratic centres
over there so that some solution is found.

[English)

SHRIUTTAMRATHOD: Sir,inthe Daily
reading of the Indian Express, Messiah Arun
Shourie has recently writtan that during the
last six months there have been only 1,600
killings in Punjab. May | know what does the
Government feel about it? Does it stand by
what Mr. Arun Shourie has written or does it
denounce that?
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SHRI SUBODH KANT SAHAY: Sir,
am not aware of what Mr. Shourie has writ-
ten but | consider the Bible a holy book. As a
result of abuild up of arms across the border,
killings of civilians by terrorists have increased
but what is even more sad is that the policy
and para-military forces have also become
targets of terrorist. | am not denying all this
but this work is being done so that the pace
of development in Punjab does not slow
down. The police and para-military forces
are doing their best to combat the situation.
The performance of Punjab police, in par-
ticular is commendable considering the tre-
mendous pressure they have to work under.

SHRI BHOGENDRA JHA: Ever since
coming into power this Government has
proposed to take both political and adminis-
trative steps. The hon. Minister's speech
mentions some administrative steps, | am
trying to highlight the political aspect be-
cause that is the main issue. People should
be made to understand that we will not make
any compromise with communalism. People
may belong to any community and Sikhs in
particular have always been in the fore front.
As Indian citizens they have every right in
this country. They should be made to under-
stand that such incidents should not happen.
What political initiative is being taken by the
Government to ensure that no compromise
1S made with communalism? Previously the
Government had made such a compromise.
A political initiative should be taken to en-

courage secular elements to get together

and resofve the Punjab crisis. In this context

would like to touch upon administrative
matter in which the new Governor of Punjab
documened Operation Blue star. What does
this mean? Was Operation Boluestar a
mistake?... (Interruptions) As far as the
Governor's speech is concerned, the hon.
Prime Minister or the Home Minister could
have explained Centrai Government's stand.
it he has been asked to explain matters, then

the meaning of the speech should also be-

clanfied Thisis not anopen warbutagame
of hit and run. Therefore, the intelligence
machinery should be strengthened.
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would like to know whether the Gov-
ernment is paying any attention to check
killings of innocent people, save them from
destruction and ensure punishment to the
guilty persons. What is happening these
days? Bombs are exploded in which several
people are killed. By the time police force
reaches the spot, guilty persons run away
from the scene. Innocent people become
victims of such incidents. Guilty persons are
hardly apprehended. Free and fair elections
should be ensured. With this, | conclude.

SHRI SUBODH KANT SAHAY: Mr.
Speaker, Sir, so far Blue Star incident is
concerned, | would like to submit this much
only that if it is found that with the occurrence
of any such incident, the feeling of any par-
ticular community is hurt, it is the bounden
duty of the Government to check recurrence
of such incidents. If the feeling of the Sikh
Community had been hurtfrom the Blue Star
incident, the then Government should have
thought of it. In regard to the functioning of
the Intelligence Bureau, | would like to sub-
mit that control rooms have been set up in
the Amritsar and para-military forces, Punjab
Police Force and the Intelligence Bureau are
working in coordination with each other. Due
to their concerted efforts, some terrorists
were apprehended and some were killed in
cross-firings lasted for 30 hours. It shows
that there is no administrative lacuna in
Punjab. All the agencies have been making
concerned efforts. Assistance of political and
social workers is also being taken so that
joint efforts could be made to find a solution
to the problem.

[English]

SHRIKAMAL CHOUDHARY: Sir, many
people are killed everyday. | am from Punjab
and | should be permitted to put question.

[ Translation)

SHRI BANWARI LAL PUROHIT: In
Punjab, the big leaders, land-lords and a few
othet people possess a lot of land ranging
from 200 acres to 1200 actes each in excess
of land Ceiling Act. Thus a mockery of the
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said Act has been made in Punjab. it is also
one of the causes of conversion in the State.
it has also been the main cause of many
other problems facing the State. Another
startling factor of the problem is this that
most of the influential Ministers or ex-Chief
Minister possess land in excess of the ceiling
limit but the Central Government has not
acquired it, | would like to know whether the
Government has guts enough to acquire the
land in excess of Land Ceiling Act and dis-
tribute it among the poor people.

SHRI SUBODH KANT SAHAY: Mr.
Speaker, Sir, the hon. Member has rightly
said that land is the main cause of tension
prevailing in the soetety. The Government
has taken a decision to implement the Land
Ceiling Act throughout the country.

[English)

SHRIKAMAL CHAUDHRY: May 1 know
from the hon. Minister whether it is in his
knowledge that when the present Punjab
Governor took over, he made a statement
that the elections in Punjab would be held
before 10th November 19907 This has ledto
increase in hostilities, more murders fol-
lowed by the murder of Commerce & Fi-
nance Minister, Sardar Balwant Singh. On
his cremation, the hon. Governor made a
statement that elections would not be held in
Punjab unless peace prevailed in Punjab.

The very next day, the External Affairs Min-"

ister of the Union Government made a state-
ment at the same place that elections in
Punjab would positively be held before 10th
November 1990. May | know from the hon.
Minister whether he has done anything to
stop this kind of confusion? What is the
Government stand on this?

[ Translation)

SHRI SUBODH KANT SAHAY: Mr.

Speaker, Sir, the hon. Member might the
aware that when a Constitution amendment
Bill in respect of continuation of President
Rule in Punjab was moved in the House,
leaders of all the political parties including
his party were of the opinion that the elec-
tions should be held in Punjab. That is why
six months’ time was sought so that atmos-
phere conducive to peace could be created
there... (Interruptions) ...within six months,
it has tobe decided whether elections should
be held in Punjab or not. Therefore, | seek
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the cooperation of the Members of all the
political parties to created cordial atmos-
phere in which the administration and the
people of the State can meet this challenge
unitedly. We have to seek the assistance
and co-operation of all the political parties.
Pakistan was making all out efforts to attack
on us. Terrorists activities increased in the
State due to Pakistan. So you should realise
the gravity of the situation.

S. ATINDER PAL SINGH: Mr. Speaker
Sir, | seek your protection in delivering my
maiden speech.

MR. SPEAKER: This is the Question
Hour, you can only put question during this
time.

S. ATINDER PAL SINGH: Just now
Members from the Congress benches asked
questions regarding operation blue star,
terrorists and some other related issues. In
this connection, | would like to know who is
empowered to brand a panticular person as
terrorist? Is the Police which have got arbi-
trary powers in the matter? Is there any law
under which a person is declared terrorist? |
was also branded as terrorist who is now
standing before you. | would like to submit
that segregative approach was adopted in
the matter and an amount of Rs. 3.75 crore
was wasted infabricating false cases against
some persons. After spending this huge
amount, cases were later on withdrawn. |
appealed to the Court that cases should not
be withdrawn, rather trials should continue
to the logical end so that people could know
as to how terrorists are being created in the
country and who are responsible for creating
terrorists in the country. Before | was ar-
rested by the police, not even a single case
was made against me but after my arrest,
false cases were made against me. | would
hke to know why false cases were made
against me? What is the definition of terror-
ism?

MR. SPEAKER: | will give time to you
later on. Now you take your seat. Question
Hour over. (Interruptions)

S.ATINDER PAL SINGH: would like 10
iake entire House into confidence.... (Inter-
ruptions) ...

MR. SPEAKER: Please take your seat.
I shall give you time later.
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WRITTEN ANSWERS TO QUESTIONS
[English)
Indo-Pak Talks

45. SHRI NAKUL NAYAK:
SHRI EDUARDO FALEIRO:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether Indo-Pak official level talks
were held recently in Islamabad-

(b) if so, the issues discussed and the
outcome of the talks held; and

(c) the stand taken by Pakistan on
Shimla Agreement?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI LK. GUJRAL): (a) and (b). In
pursuance of the Confidence Building Pack-
age proposal made by India on 28th May,
1990, the Foreign Secretaries of India and
Pakistan met in Islamabad from 17 to 20
July, 1990 for discussion aimed at defusing
present tensions in our relationship and
developing good neighbourly relations. The
discussions at Islamabad were of an ex-
ploratory nature. The talks are to continue in
New Delhi between 8 and 12 August, 1990.

(c) Pakistan states that it is committed
to the Simla Agreement. In practice, how-
ever, Pakistan has been violating several of
Its provisions.

New Agrlculture Policy
46. SHRIHANNAN MOLLAH:
SHRI KUSUMA KRISHNA
MURTHY:

Will the Minister of AGRICULTURE be
pleased 10 state:

(@) whether Government have formu-
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lated any new Agricultural Policy;

(b) whether Government held any
consultations with the Planning Commission
and the State Governments in this regard; if
so, what were the consensus arrived at and

(c) when the new Agriculture Policy is
likely to be finalised and placed before Par-
liament?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI NITISH KUMAR):
(a) An Agnicultural Policy Resolutionis under
preparation.

(b) Thedraft Agricultural Policy Resolu-
tion prepared by the Ministry of Agriculture
was discussed with Planning Commission
and concerned Ministries and Departments
of the Governmentof india and later the draft
was considered in a National Seminar held
on 15.6.80 where representatives of Central
and State Governments, eminent scientists,
agricultural economists and agricultural
administrators participated. The draft Policy
1s being revised in the light of these delibera-
tions.

(c) Efforts will be made to introduce the
Agricuitural Policy Resolution in the Parlia-
ment at the earliest opportunity.

Indo-Nepal Accord

47. PROF. RUPCHAND PAL.:
SHRI R.N. RAKESH:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether any accord has beensigned
between the Prime Minister of India and the
Prime Ministet of Nepal in the second week
of June, 1990; and

(b) if so, what are highlights of this Indo-

Nepalese Accord?
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THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI LK. GUJRAL): (a) and (b). On
June 10, 1990 Prime Minister of India and
Prime Minister Krishna Prasad Bhattarai of
Nepal signed a Joint Communique, at the
end of the Nepalese Prime Minister's visit to
India. The Joint Communique provided for
restoration of status quo ante as on April 1,
1987 in the relations between the two coun-
tries. This was to be pending finalisation of a
comprehensive arrangement covering all
aspects of bilateral relations. All the neces-
sary steps to be taken by both Governments
to implement this were specified in the two
annexures to the Communique. Both sides
committed themselves to ushering in a new
era of bilateral cooperation, especially in the
fields of industrial and human resources
development, for harnessing of the waters of
common rivers for the benefit of the two
peoples, and for the protection and manage-
ment of the environment. The security con-
cerns of both sides were also duly addressed
in the Joint Communique. both sides reaf-
firmed their desire Mot only to normalise
Indo-Nepal relations but to impart to them
new dimensions and dynamism.

[Translation)
Krishl Vigyan Kendras

48. SHRI KALPNATH SONKAR: Wil
the Minister of AGRICULTURE be pleased
to state:

(a) the districts in Uttar Pradesh where
Krishi Vigyan Kendras are proposed to be
set up during the next two years;

(b) whether suitable locations have
been identified for this purpose;

(c) if so, the names thereof; and
(d) it not, the reasons therefor?

THE MINISTER OF STATE IN THE
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DEPARTMENT OF AGRICULTRJURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI NITISH KUMAR):
(a) Sir, due to paucity of funds, there is no
definite plan in this regard for the next two
years.

(b) to (d). Does not arise.
Foodgrains Productions

*49. SHRIHAR! KEWAL PRASAD: Will
the Minister of AGRICULTURE be pleased
to state the total foodgrains production inthe
country during the rabi crops in 1989-907

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI NITISH KUMAR):
The final estimates of production of rabi
crops for 1989-90 have not yet become
available from all the States. However, on
the basis of preliminary assessments made
in this Department, the production of rabi
foodgrain crops is estimated as below:—

Crop Production
(Million tonnes)
1 2
Wheat 52.50
Summer Rice 7.20
Jowar (Rabi) 3.55
Barley 1.70
Gram 4.70
Other Rabi Puises 3.10
Total Rabi Foodgrains 72.75

These data are provisional and subject
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1o revision on receipt of final estimates from
the States.

[ Transiation)
Bodo Problem

*50. SHRI CHITTA BASU:
SHRISONTOSHMOHANDEV:

Wili the Minister of HOME AFFAIRS be
pleased to state:

(a) whether any talks were held recently
between representatives of Bodos, Govern-
ment of Assam and Government of India;

(b) it so, the outcome of those discus-
sions; and

(c) the follow-up action being taken by
Government of India to find an amicable
solution of the problem?

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): (a)
Yes, Sir.

(b) and (c). The discussions are till
continuing with a view to working out an
amicable solution.

LTTE Actlvities

*61.  SHRI N. DENNIS:
SHRI RAJENDRA AG-
NIHOTRI:

Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government are keeping
any watch over the activities of LTTE on
Indian soil;

(b) it.so, the number of person killed by
LTTE militants so far;
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(c) the number of LTTE Militants cap-
tured or killed; and

(d) the reaction of Government in re-
gard to violent activities of the LTTE militants
and the action taken to curb them?

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): (a)
Yes, Sir.

(b) and (c). As per information from the
State Government, in recent incidents 17
persons have been killed by suspected LTTE
militants, and the State Police has detained
27 LTTE activists.

(d) The Government is firm that no
violent activities by militants, including LTTE
militants, will be permitted on Indian soil. The
Tamil Nadu Government has stated that no
militant activity by any Sri Lankan Tamil
militant group would be allowed in the State.
Various measures, including setting up of
additional policy check-posts along the
coastal belt manned by specially trained and
equipped personnel of the Tamil Nadu
Special Police force, have been taken to
curb militant activity.

[ Translation)
Support Price for Frults and Vegetables

*52.  SHRIK.D. SULTANPURI:
SHRI MAHESHWAR SINGH:

Will the Minister of AGRICULTURE be
pleased to state:

(a) whether Government propose to fix
support price for apples, potatoes and other
varieties of vegetables and fruits;

(b) i so, the details thereof; and

(c) the amount allotted this year to the
fruit growing hill States for this purpose?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI! NITISH KUMAR):
(a) and (b). The Government'’s price policy
for major agricultural commodities does not
covercommodities like fruits and vegetables.
However, onthe specific request of the State
Government(s), the Government of India
implements market interventions scheme
for certain selected items fo fruits and vege-
tables.
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The scheme for market intervention for
apples in the States of Jammu & Kashmir,
Uttar Pradesh and Himachal Pradesh is under
considaration.

The Statement giving the market inter-
vention prices fixed for fruits and vegetables
under the market intervention scheme is
attached.

(c) The Government of india has not
allotted any amount for this purpose during
the current year.
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[English)
Terrorist Activities in Punjab

*53. SHRI ASHOK ANANDRAO
DESHMUKH:
SHRI G.S. BASAVRAJ:

Wili the Minister of HOME AFFARS be
pleased to state:

(a) the month-wise break up of the
number of civilans and police personnel
separately, killed/injured by the terrorists
and the loss of property during the last six
months;
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(b) the number of terrorists killed/ar-
rested during the same period; and

(c) the steps taken by Government to
contain the terrorist activities?

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): (a)
and (b). According to information available,
the month-wise break-up of number of civil-
ians and police personnel killed by terrorists
and the number of terrorists killed and ar-
rested during the six months between Janu-
ary 1990 to June 1990 is as follows:

Month Cwilians killed Police/security Terrorist
personnel killed killed/arrested

January 126 23 57 53
February 95 21 44 77
March 178 26 83 120
April 170 22 90 202
May 195 13 93 216
June 175 23 101 182

The month-wise break-up of civiliance
and Police personnel injured and extent of
loss of property during the relevant period is
not readily available.

(¢) A number of steps like intesification
of anti-terrorists operations, combing and
raids of the known hide-outs of the terrorist,
providing security to the marked persons,
increased patrolling, setting up special po-
lice pickets in a sensitive villages, formation
of more village defence committees, forma-
tion of committees for redress of publicgriev-
ances at different levels upto the block level,
effective coordination between the civil and

police wings of the administration and
weedking out of inefficient and undepend-
able officers have been taken. Moreover,
steps have been taken for strengthening of
the border by putting up fencing and flood-
lighting in selected vulnerable stretches of
the border.

influx of Bangladesh Nationals in Bihar
and West Bengal

*s4. SHRI NANDU THAPA: Will the
Minister of HOME AFFAIRS be pleased to

state:



43 Written Answers

(a) whetherthere is a sustained influx of
Bangladesh nationals into the border dis-
tricts of West Bengal and Bihar;

(b) whether such illegal aliens are also
spreading to the States in the North East
including Sikkim posing a serious threat to
the social balance and economic lifeinthese
States;

(c) whether Government are planning
to introduce photo identity cards to indian
nationals all along the border with Bangla-
desh so that foreign nationals can be more
easily identified;

(d) whether Government also propose
to create athree mile border belt of noman's
land so that infiltration is effectively checked;
and

(e) if so, the details thereof and other
measures being taken to check the infiltra-
tion from Indo-Bangladesh border?

THE MINISTER OF HOME AFFAIRS
(SHR! MUFTI MOHAMMAD SAYEED): (a)
Yes, Sir.

(b) There is no recent report of any large
'scale migration to North-Eastern States or
Sikkim.

(c) A proposal to this effect has been
commended to State Governments con-
cerned.

(d) This proposal is not feasible.

(e) A statement is given below.

STATEMENT

The long, open border between India“

and Bangladesh enables infiltrator to cross
over surreptitiously into West Bengal and
other States. Various steps have been taken
from time to time to prevent infiltration. Bor-
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der Security Force has been deployed for
border patrolling. A five-year programme
commencing from 1986-87 was sanctioned
for strengthening surveillance by augmenta-
tion of BSF, establishing additional Border
Out Posts, construction of more Observation
Post Towers, etc. The effectiveness of the
border patrols has been increased by pro-
viding them with jeeps, night vision binocu-
lars, etc. Moreover, the State Governments
have given standing instructions to expel
Bangladesh infiltrants as soon as they are
detected. To facilitate the task of detection of
such infiltrators, Mobile Task Forces have
been set up in some States under the Pre-
vention of Infiltraion of Foreigners (PIF)
Scheme.

[ Translation)
C.B.l. Inquiry Into Meham Incident

*65. SHRIHARISH RAWAT.
SHRI BANSI LAL:

Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether C.B.l. has been entrusted
with the task of conducting an enquiry into
the incident of murder of an independent
candidate during State Assembly bye-slec-
tions in Meham (Haryana);

(b) it so, when this case was handed
over to the C.B.;

(c) whether the C.B.I. has started for-
mal investigations into the case; and

(d) if so, when the enquiry is likely to be
completed?

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): (a)
to (d). Government of Haryana was re-
quested to accord consent under section 6 of
the Delhi Special Police Establishment Act
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empowering the C.B.I. to investigate this
case. The Government of Haryana have so
far not given the required consent. However,
the Government of India has appointed a
Commission of Inquiry to enquire into the
Meham incidents headed by Shri Justice
D.P. Madon, retired Judge of the Supreme
Court. The Commission sought the assis-
tance of the C.B.l. under section 5A of the
Commission of Inquiry Act and necessary
concurrence of the Government of India has
been accorded to the Commission in the
matter.

[English)
Babrl Masjid Ramjanmabhooml! Contro-
versy
56. SHRI KALP NATH RAL:

SHRIMATI BASAVA RAJESWARI:

Will the Ministerof HOME AFFAIRS be
pleased to state:

(a) whether any formula has been ar-
rived at by Union Government to the satis-
faction of both the parties to settle the Babri-
Masijid and Ramjanmabhoomi dispute; and

(b) if so, the details thereot?

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): (a)
No, Sir

(b) Does not arise.
Charges for FAX Facliity

*57. SHRI J.P. AGARWAL: Will the
Minister of COMMUNICATIONS be pleased
o state:

(a) whether Government have received
complaints that the rates charged for FAX
facility in india are much higher in compari-
son to other countries;
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(b) if so, whether Government propose
to reduce these charges; and

(c) i not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
JANESHWAR MISHRA): (a) to (c). There
are no such complaints. However, the tariff
for Bureaufax service is reviewed from time
to time.

Delay in Commissioning of Microwave
Expansion Schemes and Co-Axial
Cable Schemes

*58. SHRI NARSINGRAO SURYA-
WANSH]I: Willthe Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether any action has been taken
on the observations of C & AG in his report
on “Union Government (Posts.and Telecom-
munications)” (No. 9 of 1990) in respect of
delays in commissioning three Microwave
expansion schemes and three Co-exial Cable
Schemes resulting in cost over runs of over
Rs. 20 crores and loss in potential revenue of
over Rs. 11 crores; and

(b) if so, the details thereof;

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
JANESHWAR MISHRA): (a) Yes, Sir.

(b) There has been delay in the com-
missioning of 3 Microwave and 3 Coaxial
cable schemes mainly due to non-receipt of
indigenous equipments resulting in costover
runs in all the 6 projects. The following ac-
tions have been taken to avoid this:—

(i) Selective foreign collaborations
have been arranged for a few
Public/State sector companies in
Hi-tech areas of digital Microwave,
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optical fibre and digital co-axial
schemes;

(i) Greater thrust has been provided
o indigenous R & D efforts thus
resulting in the increased availabil-
ity of indigenously produced equip-
ment, in time, for installation in the
network.

(i) The indigenous development and
production activities are being regu-
larly monitored and coordinated at
the highest level inthe Department
of Member (P) with the CMDs
through quasterly progress review
meetings.

Hazards of Pesticlde use

59. SHRIBHABANISHANKAR HOTA:
Will the Minister of AGRICULTURE be
pleased to state:

(a) whether several pests have devel-
oped resistance to DDT, Paraquat, Lindane
and other pesticides in use;

(b) it so, the details thereof; and

(c) the environmental and other haz-’

ards created by use of these pesticides?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI! NITISH KUMAR):
(a) Yes, Sir.

(b) In india, 27 insect pests have been

reported to develop resistance to different’

pesticides. Out of this, 14 insect pests are of
Public Health importance; 7 are crop pests
and 6 are pests of stored grain commodities;

(c) Some of the problems created by
the improper use of pesticides are develop-
ment of pesticide resistance, pest resur-
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gence, and excessive pesticides residues in
different components of environment.

[ Transiation)
Actions of Security Forces in J &K

*60. SHRI RAMESHWAR PRASAD:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Union Government have
got investigated the allegations about har-
assment of innocent people in Jammu and
Kashmir by security forces;

(b) if so, the outcome thereof; and
(c) the action taken in the matter?

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): (a)
to (¢). The security forces deployed in the
State of Jammu & Kashmir are required to
apply sustained pressure on the terrorists to
curb their activities. From time to time allega-
tions of harassment of innocent people atthe
hands of security forces had been received.
Whenever these allegations are found to
contain my substance, the matter is investi-
gated by higher authorities and appropriate
actiontaken. Personnelof the security forces
have been instructed that while all terrorist
precaution should be exercised to avoid
injury and harassment to innocent persons.

[English)

Widening of Dr. Ambedkar Road

468. SHRI CHHAVIRAM ARGAL: Will
the Minister of SURFACE TRANSPORT be
pleased to state:

(a) whether there is any project.plan
under consideration for widening of Dr.
Ambedkar road from Shahdara to Loni;
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{b) if so, when the proposed project is
likely to commence; and

(c) howthe owners of the shops/houses
are to be rehabilitated to other places from
Dr..Ambedkar road?

THE MINISTER OF SURFACE TRANS-
PORT (SHR! K.P. UNNIKRISHNAN): (a)
and (b). According to Municipal Corporation
(MCD) Delhi who are responsible for devel-
opment of this road, the work of widening
and improvement of Loni Road (called Dr.
Ambaedkar Road) from G.T. Road to Up
Border is already in progress.

(c) MCD is reported to have no policy to
rehabilitate the owners of shops/houses.
Compensation is, however, paid to the
owners where property is acquired.

Construction of a Coal and Muitl
Purpose General Cargo Berth at
Paradip Port

469. SHRILOKANATH CHOUDHURY:
Willthe Minister of SURFACE TRANSPORT
be pleased to state:

(a) whether there is any proposal to
construct a coal berth and multi purpose
general cargo berth at Paradip Port during
Eighth Plan for transportation of Coal from

Orissa to South India for use in the Thermal.

Power Stations and also to enable the portto
handle increasing traffic of cargo; and

(b) it so, the details thereof?

THE MINISTER OF SURFACE TRANS-
PORT (SHRI K.P. UNNIKRISHNAN): (a)
The schemas for the construction of coal
berth and multipurpose general carge berth
have been included in the approved Annual
Plan 1990-91.

(b) The scheme for coal handling pro-
posed by the Consultants in their Feasibility
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Report envisages Construction of a coal
berth of overall length of 280 metres and
provision of mechanised coal handling sys-
tem.

The scheme for the Construction of
multi purpose general cargo berth proposed
by Paradip Port envisages Construction of a
berth of 240 m length adjacentto the existing
fertilizer berth with a dredged depth of —
11.50. M.

Tampering of Telephone Lines in Delhl

470. SHRI V. SREENIVASA
PRASAD:

SHRI M.V. CHANDRA

SHEKARA MURTHY:

Willthe Minister of COMMUNICATIONS
be pleased to state:

(a) whether the Central Bureau of In-
vestigation (CBI) has recently busted aracket
of large scale tampaering of telephone lines
by private telephone subscribers on com-
plaints given by MTNL,;

(b) if so, the facts and details in this
regard;

(c) the action taken by Government
against the teléephone subscribers and offi-
cials involved in tampering the telephone
lines; and

(d) the steps Government propose to
take to ensure that telephone subscribers do
not indulge in such activities in future?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
JANESHWAR MISHRA): (a) Yes, sir.

(b) CBlconducted a joint raid along with
MTNL staff on 28.6.90 and succeeded in the
detection of six telephones where a meter-
ing evading device was fitted. Meter of the
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calling subscriber do not operate whenever
call is made to a number fitted with such a

device.

(c) FIR has been lodged by CBI under
Section 25 of the IT Act 1885 against the
users in wnose premises such devices were
detecteu during joint raid by CBI along with
MTNL officers. No official of MTNL was
found involved.

(d) This device is ineffective as Far as
E-10B digital electronic exchanges are con-
cerned. IN order to make this device ineffec-
tive in Electro mechanic Exchanges modifi-
cation are being carried out wherever neces-
sary. This will be completed in all electro
mechanical exchanges in Dethi by middle of
August 1990. For Fetex Analogue Electronie
Exchanges, case is being referred to Tele-
com Engineering Centre (TEC) and the
suppliers.

Poisonours Agro-Chemicals

471. SHRIMATISUBHASHINIALL: Wil
the Minister of AGRICULTURE be pleased
to state:

(a) whether a list of poisonous agro-
chemicals exists in India on the lines of
similar regulations in U.K.;

(b) if not, the reasons therefor and the
corrective steps proposed to be taken in this
regard; and

(c) since when these dangerous agro-
chemicals have been in use in India?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI NITISH KUMAR):
(a) There is a'list of pesticides, also some-
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times called agro-chemicals, In the Sched-
ule of the Insecticides Act, 1968 preparedon
the basis of expert advice of Central Insecti-
cides Board. This includes all pesticides
which can be registered in this country for
use. There is no separate list for ‘poisonous
by their chemical nature. The C.I.B. consid-
ers any requests for addition in this ist on the
basis of Internationally published literature
on pesticides, including from U.K. We are
not specifically following any Regulatios
adopted for this purpose in the UK.

(b) Question does not arise.

(c) Thelist of pesticides allowed for use
in India was consolidated in the Schedule
after coming into force of the Insecticides
Act, 1968, but some of these pesticides were
also in use for some time before that.

DTC Bus Queue Shelters

472. SHRI KIRPAL SINGH: Will the
Minister of SURFACE TRANSPORT be
pleased to state:

(a) whether there is no bus shelter on
the entire stretch of Rouse Avenue road in
Delhi;

(b) it so, whether Government have any
proposal to provide shelters on this stretch of
road; and

(c) if not, the reasons therefor?

THE MINISTER OF SURFACE TRANS-
PORT (SHRI K.P. UNNIKRISHNAN): (a) to
{c). Thefourbus quaue shelters that existed
earlieronthe stretch of Rouse Avenue Road,
were demolished when this road was wid-
ened by Municipal Corporation of Delhi. In
view of the completion of this work, DTC has
planned, as a part of the annual programme
of 1890-91, to construct bus queue shelters
on this road.
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Establishment of Separate Develop-
ment Boards in Maharashtra

473. SHRI RAM NAIK:
SHRI PUNDLIK HAR DANWE:
SHRI G.M. BANATWALLA:
DR. VENKATESH KABDE:

Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Union Government have
raised some constitutional issues regarding
the establishment of separate Development
Boards in Maharashtra during the meeting
with the Government of Maharashtra on 5§
July, 1990;

(b) if so, the details thereof;

(c) whethertime bound programme has
been finalised by the Union Government for
establishing these boards; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS ‘SHRI
SUBODH KANT SAHAY): (a) and (b). Inthe
meeting held on 5th June, 1990 between the
Union Minister of Home Atfairs and the Chief
Minister Maharshtra it was agreed that cer-
tain constitutional and legal aspects of oper-
ating the provisions of article 371 (2) of the
Constitutio would be examined at the Centre
as well as by the State Government;

(c) and (d). The Central Government
are in touch with the State Government in
connection with the modalities for giving
effect to the provisians of the aforesaid ar-
ticle as early ag possible.

Repalring Howrah Bridge
474, SHRI SANAT KUMAR MANDAL.:

Willthe Minister of SURFACE TRANSPORT
be pleased to state:
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(a) whether the 2,510 foot cantilever-
cum suspension bridge connecting Calcutta
and Howrah is showing signs of stress and
fatigue;

(b) if so, whether Union Government
have asked the Calcutta Port Trust Authori-
ties to conduct a survey of the Howrah bridge
and undertake its restoration; and

(c) the time by which the necessary
repairs to this bridge will be carried out?

THE MINISTER OF SURFACE TRANS-
PORT (SHRI K.P. UNNIKRISHNAN): (a)
Yes, Sir.

(b) Calcutta Port Trust, who are alsothe
Commissioners for the Howrah Bridge un-
der the Howrah Bridge act, 1926 of the State
Government, have appointeu M/s Rail India
Technical & Economic Services Ltd. (RITES)
as consultants for carrying out though condi-
tion survey of the Bridge.

(¢) The repair-restoration works have
beentaken up in phases and are expectedto
be completed in the 4 years’ time.

Wold Bank Assistance to Karnataka for
Supply of Drinking Water

475. SHRIJANARDHANA POOJARY:
Will the Minister of AGRICULTURE be
pleased to state-

(a) whether Government of Karnataka
has sent any proposal to the Union Govern-
ment for supply of drinking water to rural
areas with World Bank assistance:

(b) the total cost of the project and other
details thereof; and

(c) the decision taken by Union Govern-
ment thereon?

THE MINISTER OF STATE IN THE
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DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-
TURE (SHRI UPENDRA NATH VERMA):
(a) No, Sir. The State Government is prepar-
ing a pre-appraisal report.

(b) and (c). Question does not arise.

Postal, Telegraphic and Telephone
Facliity in Thane District (Maharashtra)

476. PROF. RAM GANESH KAPSE:
Will the Minister of COMMUNICATIONS be
pleased to state:

(a) whether Government have any
specific plans to increase the postaiftele-
graphftelephone facilities in Thane, Kalyan,
Kalwa, Mambra, Dombivli, Ulthasnagar,
Ambarnath, Badlapur, Bhayandar, Bhiwandi,
Vasai, Palghar, Shahapur in Thane district
of Maharashtra; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
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JANESHWAR MISHRA): (a) and (b). The
information is being collected and will be laid
on the Table of the House.

Cost of Cotton Production

477. SHRI SUDAM DESHMUKH: Will
the Minister of AGRICULTURE be pleased
to state:

(a) the cost of production of cotton in
important cotton growing States during 1988-
89 and 1989-90;

(b) the support prices of cotton for these
years; and

(c) the average purchase price paid by
Cotton Corporation of India for these varie-
ties of cotton during the above period?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHR! NITISH KUMAR):
(a) to (c). The requisite information is given
below vide statements. |, I, lll respectively.

STATEMENT-|

Latest Available Estimates of cost of Production of Cotton in the Important Cotton

Growing States of the Country.

State Year Cost of Production
(Rs./qtl.)
1 2 3
Gujarat 1983-84 527.01
Karnataka 1985-86 414.95
Haryana 1987-88 488.48
Madhya Pradesh 1986-87 486.11
Maharashtra 1983-84 445.32
Punjab 1986-87 360.38
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STATEMENT-Hi
Year Basic Variety Minimum Support Price
(Rs. per Quintal)
1989-80 F-414M-777 570.00
H-4 690.00
1990-91 F414M-777 620.00

H-4 750.00
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[Translation)

Veterinary Hospltal at Gram Pahchayat
Level

478. SHRIGULAB CHAND KATARIA:
Will the Minister of AGRICULTURE be
pleased to state:

(a) whether Government propose to
extend veterinary hospital facility to each
Gram Panchayat duringthe Eighth Five Year
Plan; and

(b) i so, the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF_AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI NITISH KUMAR):
(a) No Sir.

(b) Does not arise
{English)

Re-construction of Telephone Advisory
Committee

479. SHRI BALVANT MANVAR: Will
the Minister of COMMUNICATIONS be
pleased to state:

(a) whether the teems of manY tele-
phone Advisory Committees have expired
an these have not been reconstituted:

(b) if so, the details and the reasons
therefor;

(c) whether Government are planning
to re-constitute them; and

(d) #so, whenthe TACs will be consti
tuted?
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, THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
JANESHWAR MISHRA): (a) Yes, Sir.

(b) to (d). The telecom/telephone advi-
sory committees could not be reconstituted
as the policy of their formation was under
review. These advisory committees are now
under the process of reconstituting and will
be reconstituted shortly.

Commissioning of Kuttlpuram Road
over Bridge

480. SHRIA. VIJAYARAGHAVAN: Will
the Minister ot SURFACE TRANSPORT be
pleased to state:

(a) when the ‘Kuttipuram’ road over
bridge on Natianal Highway no. 17 is likely to
be commissioned; and

(b) the steps taken by Government for
early commissioning of this bridge?

THEMINISTER OF SURFACE TRANS-
PORT (SHRiI K.P. UNNIKRISHNAN): (a)
and (b). Road over bridge within the Railway
land has been completed. Based on the
tenders received on the second call for the
approaches of the bridge, as out, the proc-
ess of rewardnig the work is in the final
stages. The bridge is targetted to be com-
missioned by 1992.

[Translation)

Public Grievance Cells of Municipal
Corporation of Delhi

481. SHRIHARI SHANKAR MAHALE:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the Municipal Corporation
of Delhi has set up public grievance cells in
various zonal offices for redressal of griev-
ances;
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(b) if so, the details in this regard
including the number of complaints received
and disposed of so far alongwith the reasons
for pending complaints; and

(c) the steps proposed to be taken by
Government to make the entire grievances
redressal machinery more effective?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
SUBODH KANT SAHAY): (a) and (b).
Municipal Corporation of Delhi has set upto
public grievances cell in all of its 11 zonal
offices besides the headquarters at Town
Hall. Our of 7123 complaints received, 4762
have been disposed of. Remaining com-
plaints are at various stages of disposal.
Since maijority of complaints/grievances re-
late to improvement and development of
roads sewerage, water mines, sanitary
conditions, unauthorised constructions, etc.
their disposal take longer time as the pre-
scribed procedure has to be completed and
financial implications are also involved.

(c) Apartfrom streamlining and strength-
ening and existing machinery, other steps
including attending to public grievances by
the Additional Deputy Commissioners/Zo-
nal Assistant Commissioners/Zonal Assis-
tant Commissioners and Heads of thé De-
partments of at fixed hours etc. are also
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taken for making the grievance redressal
machinery more effective.

[English)

Assistance to Punjab for Flood Rellef
Works

482. BABA SUCHA SINGH: Will the
Minister of AGRICULTURE be pleased to
state:

(a) the loss on life and property in
September 1988 floods in Punjab;

(b) the details of flood relief works
sanctioned in Punjab upto 30 June, 1989;

(c) the amount spent by State Govern-
ment and the amount actually released by
Union Government; and

(d) whether there is any amount due to
the State Government on this accountfor not
releasing the same and the period when it
will be released?’

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI NITISH KUMAR):
(a) The details of damage caused to life and
property by the September, 1988 floods in
Punjab are as under:—

(i) Human lives lost

(i) Estimated loss to Public property

_— 699

— Rs. 457.62 crores

(b) to (d). Information is being collected
and will be laid on the Table of the House.

Near Khamar College in Deogarh
(Orissa)

483. SHRIRAVI NARAYAN PANI: Will
the Minister of SURFACE TRANSPORT be
pleased to state:

(a) whether Union Government have
received any alternative proposal for con-
struction of a bye pass on national Highway
near Khamar College in Deogarh (Orissa);
and

(b) if so, the action taken thereon?

THE MINISTER OF SURFACE TRANS-
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PORT (SHRI K.P. UNNIKRISHNAN): (a)
and (b). Aproposal suggesting slightchange
in the approved alignment of the bye pass
near Khamar College on NH. 23 was re-
ceived by the_Ministzy recently. The State
PWD has been asked to examined it.

Development ot Fisheries in Rajasthan

484. SHRIMATIVASUNDHARA RAJE:
Will the Minister of AGRICULTURE be
pleased to state:

(a) whether Government have taken
any steps to promote fisheries in Rajasthan;
and

(b) if so, the details thereof and the
schemes introduced in Rajasthantoincrease
fish production?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI NITISH KUMAR):
(a) Yes, Sir.

(b) Thirteen disntict level Fish Farmers'
Development Agencies (F.F.D.A.) and two
National fish Seed Farm-cum-hatcheries
each with a capacity of producing 10 million
fish seed par annum have be sanctioned for
increasing fish production from tanks and
ponds for fish culture and trained 3231 fish
farmers. Both the fish seed farms have also
become operational for producing fish seed
in the State.

Contamination of American Corn

485. SHRI KAILASH MEGHWAL.: Will
the Minister of AGRICULTURE be pleased
to state:

(a) whether the American Corn sent to
Indja in donation was found to be unfit for
human consumption and was disposed off
as poultry and cattle feed;
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(b) whether Government subsequently
investigated the effect of contaminated cattle
feed on the health of the cattle and poultry
which were fed this contaminated corn;

(c) if so, the outcome thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI NITISH KUMAR):
(a) In the context of drought in 1987, Gov-
ernment of U.S.A. donated 4 lakh MTs of
com to Govemnment of India under U.S.
State Government Agricultural Commodity
foreign donation Agreement. Out of this 2
lakh MTs of corn was imported in 1988 and
the balance 2 lakh MTs in 1989.

On arrival of the corn at Indian ports in
1989, a representative sample was drawn
by Indian Surveyors. It reported 40 parts per
billion (ppb) contents against the permis-
sible limit of afflatoxin for human consump-
tion as per US Standard of 20 parts per
billion.

Governmentof India constituted a Tech-
nical Committee to get the entire corn tested
again at Government nominated laborato-
ries. Since, there was no prescribed toler-
ance limit for poultry and cattle feed in India,
the Technical Committee recommended 100
pants per billion as the tolerance limit of
affiatoxin for poultry and cattle feed sectors.

In all 95 samples were drawn and ana-
lysed for afflatoxin at Government nomi-
nated laboratories. Alithe samples had been
reported to contain afflatoxin below 100 parts
per billion. The comn was, therefore, distrib-
uted in poultry and cattie feed sectors.

As ameasure of abundantcaution, corn
was not distributed for human consumption.
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(b) to (d). Since the entire stock of corn
was found to contain afflaxatoxin level lower
than 100 PPB, the safe limit prascribed by
the Technical Committee, the question of
conducting any further investigation did not
arise; nor were any complaints of any ad-
verse effects received from any of the con-
suming units.

Opening of New Post Offices in Rural
and Backward Areas In Andhra
Pradesh

488. SHRIB.N. REDDY: Will the Minis-
ter of COMMUNICATIONS be pleased to
state:

{a) whether Government propose to
open new post offices in rural and backward
areas in Andhra Pradesh in near future;

(b) whether any survey has been con-
ducted in this regard; and

(c) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
JANESHWAR MISHRA): (a) to (c). The
Department has taken up a survey in asso-
ciation with the National Institute of Rural
Development to evaluate the Seventh Plan
programme of opening of post offices and
based on the results of the survey, to formu-
late norms for the Eighth Plan, Andhra
Pradesh is also included in the survey.

The further programme of opening of
post offices in Andhra Pradesh as well as
other States is to be finalised afterthe survey
is completed.

STD System in Durgachak (West
Bengal)

487. SHRISATYAGOPAL MISRA: Will
the Minister of COMMUNICATIONS be
pleased to state:
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(a) whether there is any proposal to
strengthen the capacity of the STD System
of Haldia in order to include the Durgachak
area within the same STD system;

(b) if so, the details thereof; and
(c) it not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
JANESHWAR MISHRA): (a) Yes, Sir.

(b) An automatic exchangeis already in
operation at Durgachak. It is proposed to
commission an optical fibre medium be-
tween Durgachak and Haldia in order to
provide STD facility at Durgachak.

(c) Does not arise.

Setting up of New Post Offices in
Kerala

488. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of COMMU-
NICATIONS be pleased to state:

(a) the new post offices proposed to be
set up in Kerala;

(b) the post offices in Kerala that had
been marked for improvement during the

last year and the current year;

(¢) whether work on any of the Post
Offices proposed to be opened or renovated
has been postponed/delayed and whether
any representations have been received in
this regard; and

(d) if so, the details thereof and reasons
therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
JANESHWAR MISHRA): (a) Information is
furnished below in the statement.
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(b) 23 post offices were selected in

19898-90 under the model post offices plan
and 30 during the current year.

(c) and (d). Opening of post offices

shown in the annexed statement was tem--

porarily postponed so that certain othey
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proposals also could be considered. How-
ever, clearance for opening of the post of-
fices has since been issued. Information as
to whether any representations were re-
ceived in regard to the temporary postpone-
ment is being collected and will be laid on the
Table of the House. No renovation proposal
has however been postponed/deliayed.

STATEMENT
Kerala (1990-91)
New Post Offices proposed to be set up
Branch Post Offices:
SI. No. Place District
1 2 3
1. Narikodamala Cannanore
2. Ozhi-navalap Kasargod
3. Uppilakai —do—
4. Punnakunnu ~—do—
5. Kanakayally —do—
6. Putharamukka —do—
7. Thattumal —do—
8. Kannavam Colony Cannanore
9. Muchiyad —do—
10. Vilakattar —do—
11. Malayampadi —do—
12. Kidahani —do—
13. Kara Peravoor —do—
14, Attadappa —do—
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1 2 3

15. Adicherry ~—do—
16. Cheekunnummal West Kozhikode
17. Varikoli —do—
18. Chappathottam —~do—
19. Khvencherry Maappuram
20. Kanmanam Thekkemuri —do—
21. Ambalakadavu —do—
22. Amayur Malapuram —do—
23. Valapuram —do—
24. Veepally Kunnathunad Bodoakulam
25. Gudarvila Idikki
26. Padicap —do—
27. Elamdesam East —~do—
28. Thattekani —~do—
29. Mukudil ~—do—
30. Puthchchanthai Alleppey
31. Kumarakudy Pathanamthitta
32. Kunnamangalam South Alleppey
33. Ezhiyam Pathanamthitta
34. Muthupilakad —do—
35, Kundayam —do—
36. Peringalam Quilon
37. Vilavnorkonam —do—
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1 2 3
38. Kodakkode ~—do—
39. Kadathur Ward —do—
40. Inchakkad —do—
41, Panangode Trivandrum
42. Panayam —do—
43, Valiyara (Kuthirakulam) —do—
Departmental Sub Office
1. Priyadarsini Nagar Kottayam
[ Transiation) agricultural production; and

import of Tractors

489. SHRI KAPIL DEV SHASTRI: Wiil
the Minister of AGRICULTURE be pleased
to state:

(a) whether Government propose {o
import low cost tractors to give relief to
farmers;

(b) if so, the country from where these
are proposed to be imported and what will be
its cost in India;

(c) the cost of production and the mar-
ket price of indigenous tractors of various

types;

(d) whether Government propose to
regulate the prices of indigenous tractors
and other implements on the basis of their
manufacturing cost as is done in the case of

(e) if so, the details in this regard and if
not, the reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI NITISH KUMAR):
(a) No, Sir.

(b) In view of reply to Part (a), the
question does not arise.

(c) Government is not collecting dataon
cost of production of tractors from the manu-
facturers. Known market prices of some
indigenous tractors are given in the state-
ment below.

(d) No, Sir.

(e) In view of reply to part (d), question
does not arise.
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